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The 20" March 2017

No. 9/vividh-14-13/2016-3295/GAD—In exercise of the powers conferred by the proviso of
the article 309 of the constitution of India, the Governor of Bihar makes the following Rules for the
amendment of the Bihar Secretariat Clerical Service Rules 2006:-

1. Short title and commencement.—(i) These Rules may be called “The Bihar Clerical
Service (Amendment) Rules, 2017.

(i1) It shall come into force from the date of Notification No-5046 dated 11.04.2014 issued
by the General Administration Department that is from 11.04.2014.

2. Substitution of Sub-rule (5) of rule 7 of the Bihar Secretariat Clerical Service Rules,
2006 (as amended time to time).—Sub-rule (5) of rule 7 of the said Rules, 2006 shall be substituted
by the following provision:-

" (5) Remaining fifteen percent (15%) posts of authorised strength shall be filled by
promotion on the basis of seniority from such Intermediate passed Group D' employees, working in
the regular establishment of the Secretariat Departments and its attached offices by the concerned
appointing authority.

Provided that such promoted Lower Division Clerk shall not be entitled to any subsequent
increment, after the first increment, until they pass the Computer Competency Test and Hindi Noting
and Drafting Examination. Their service on the post of Lower Division Clerk may be confirmed,
only after passing the said examinations."

By the order of the Governor of Bihar,
RAJENDRA RAM,
Additional Secretary to the Government.
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